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Theugh the application is not
filed in prescribed form. ~<All thq
particulars are given. Hence not
withstanding the fact that the
application is not in prescribed
form., {It is order to be registerqd.

It is the case of the applicant
that during the freedom movement
he was sentenced and had suffered
imprisonment, He further claims
1 that he is entitled to political
’ pension under the scheme framed
by the Government for grant of
such pension to the freedom fighters
who had suffered imprisonrent,

He further claims that though his
case was recommended for grant of
pension by the Departnent of

Personnel and Administrative

Reforms, Government of Karnataka.
The same was refused to be grantefl
by the Government of India,
Therefore he filed the. applicatiop.

From the averrments made by the
application #f it is clear that
the applicant is not public servapt
within the meaning of Administratfve
Tribunals Act. He is claiming
pension under a separate scheme
framed by the Government for
grant of pension to freedon fightpre
4 who had suffered impriscnment.
In view of these facts the
Tribunal has no jurisdiction to
entertain the application, The
grievance was made by the
applicant in this application doep
not pertain to the service matter
and is not in application for
redressal of grievances in
relation to Service Rules., The [
application therefore does not \"['
£orm seeyrety within Section 14
of the Act.
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This application be postef
before Bench (Court Hall No,
1) on 19.1.1987 for hearing
on the question of jurisdic-
tion and admission, —
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A. No, 17 of 1587

KSP(vC)/Ps(m)

19.1.1987. 0.7/ d ),

il it

In this application made U/s 19 of
the Administrative Tribunals Act, 1985
('the Act'), the applicent has sounht
for @ directien to the respondent te

sanction him pelitical pensien.

The- applicant claims te be a poli=-
tical suffarqr aﬁd is therefore entitled
for political pensicn under a Scheme
framed by the Government of India, His
applicaticn for grant of political pen-
sicn has bean rejected, Hence he has
apprnached this Trikbunal fer relief

h
under the Act.

Shri H.P. Mudalappa, learned counsel
for the applicant, contends that the
claim made by tha applicant falls within
the meaning of the term ‘'service mattere
oeccurring in Section 3(g) eof the Act,
and therefore this Tribunal is compatent

tc adjudicate the claim and nrant relief,

We have car=fully examined Sec.3(q)
and other related provisions. Sec.3{(q)
and othsr relsted provisions confar
jurisdiction on this Tribunal in respect
of service matters of Cantral Government
emnloyees and not in respect of claims
fer political pensieons that are regula—
ted by exscutive orders made by the
Government, We have, therefors, no doukt
that this Tribunal has ne jurisdicticn
to adjudicate the claim made by the

applicant, under the Act.

(P.T.E.)
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Wa, therefore, rsject this application
at the admission stage, withrut notice to the
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